IN THE CENTRAL eDMINTSTRATIVE TRIBUNAL : HHDERABAD BENCH

CP.Re. 85/98 in
OA.Ne, 856/97,

R, Venkaigh
vs

$ri Sema Chendra Bansal,
Divisienal Rly.Manager,
SC Rly, Vijayawsdas A,P.

Ceunsel for the applicant

Ceunsel fer the respendent ¢ Mr.K,Siva Reddy,SC feor Rlys.

_CORAM:~

AT HYDERABAD
LA 34

*0

. Applicaent.

. Rescvendent,

Mr.S.Ramaktishna Rae

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B.S5,JAI FARAMESHWAR :

3

MEMBER {(JUDL.)

(3

Dt. of Decisien.: 04-09-98,




he pondents,
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1. The applicent herein has filed this CF fer proeceeding
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erder itself incdicated that en'y muster rells are t¢ be verified, the
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CRAL CRDER (FEPR HCN'DEE SHRI B,.S.JAI PARAMESHWAR : MEMBER (JUDL.)

cunsel for the applicant and Mr K,8iva Reddy, learned counsel for

16-07-97 given in OA.856/97.

erresentatien dated 12-8-27 submitted by the applicant, they were
n receipt ef a remainder dated 19-9-27 znd they fixed date 10-11-27
fler verificztien ¢f recerds that an assistant had zlse assisted the ‘
applicant in verifying records andhas per Annexure R-3 to the reply
dsted 26-1-98, The spplicant'himself made statement te the effect
that as per available 6ri0inal muster rells and exPressed that the

payment maée egrlier in-zn cc@rdancel?esthe muster rells preduced,

are naot reflecting the actuzl work done by him during the said verief
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ORDER , . !

Heard Fiqe Fartathl for Mr,.S.Ramakrishna Bac, learned

zinst the respondents fer non-cemplisnce of the directiens dated |

The respendents have filed s reply. From the reply it ip

sclesed that theugh the respendents have nst received the first \
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Further after verificat ion,he felt that the muster rells

ie nct c¢lear what he expressaé by saying that muster rolls had ne

T

flectad the actual werk den= by him, In the crdéer cated 16-7-97 thﬁ
cerds sheuld be factually verified ig the muster rells, When the
plicart cannet demsnd any cther récerds te be verified. If the

tlicant 1is aggrieved by the e¢rder ef this Tribunal te verify enly
e muster rells he sheuld have filed a review pétition fer inclusiorj
ether recerds which he wanted tc be verified, Ne such review
tition hge been filed te verify sny ether recerds cther than muster
115, Hence, 1f the respondents have verified enly th? muster rells
is in accoFdanca with the judgement in this CA, As car be geen frTm
= decument enclesed at Anpnexure-3 te the reply, it is evident that l

» musSter rells were verified,
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5. He is wanting seme recersds which are very eold dating

back to 1979 teo 1985, We are satisfied that such a very eold recerds
cannet be preduced new as already 13 years are ever after 1985,
Destructien ef recerds is permitteé and accerdingly it weuld have |

been pessible that such recerds weuld have destroyed by new, Hence

[y

uch verificatien of the 6ld recerds is net called fer. The applicasnt
wias satisfied with the respendents ac per his letter dasted 26-2-98

which is enclesed at Annexure-3 to the reply,

6 Hewever, the judgement states that after the verificatieh

L
ol records, in case he wanted te say anything further he can de se.
I% view ef the abeve, if he still is net satisfied he may submit 3

63

v

tailed representatien in this cennecticn en the bLasis of the
rificatien of muster rells slready made, ‘

7. If he is desireus ef verifying any ©ld recerds he sheuld

Lo,

specify them and alse advise the peried of maintenance of such recerd
by, the Railvay aéministratien sé that the respendents will be able teo
expmine whether such recerds are available with them er net. |
. - With the zbeve observatiens, the CP is clesed. No order

asite ceste,

Al DARAMESHWAR)

, (R. RANGARAJAN)
| _MEMEER (JUTL. ) MEMBER (ADMN. )
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Dated : The 04th Sept. 1998, 4.
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